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(IA. No. 438 of 20U8 

Urd:,u dated; 14.11.2008 

We 	t..  

Mr. ll.S.Tnpathy, Lii. Counsel appea1in, for 

the applicant submits that mspite of this Tribunal's order 

dated 20.022008 in O,A. 94107, the leave of the applicant 

for the period from 02. 11,2006 to 18.04.2008 has not yet 

been sanetoned. 

Mi. .K.Oiha Lit. Standing Counsel appearing 

ic 	.hc Ra1iwavs., havm., received the copy of the 0. A.. 

subnuts that it will take some time for implementation of the 

order of the Tnbunal cited above, 

in terms of the aforesaid. order of tins 'In bunat, 

the applicant has submitted a copy.t: her application chited 

26 .04 2008 Ld. Counsel for the Railways submits thai this 

appbcaton would he considered and the order of this 

Tribunal wilt be complied with within a period of s:x weeks 

from the date of receipt of a copy of this order, if not 

decided in the meanwhile. 

Aecordugly. the O.A. is disposed of with the 

dircc1ion: that Respondnt No.3 wiii decide on the 
w -( LL4 

representation at Annex e_.A/4,  -if not decided In the 

meanttmc, for sanction of the icave as admissible 10 the 

applicant in pursuance ol the order of,  this Tribunal dated 

20.)2.2008 in (.A. 91I07.  
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S. 	Copy oll tIns oid,r be gwen to the Ld. Counsel 

appeanng for both sides. Copy of tb 	', .• bc also sent to 

Respondent No 
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